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NO"fEOF THE REGISTRY ORDERS OF THE TRIBUNAL 
- 

ORDER DATED 7.12.2001. 

The applicants,whO are working under 

the sespondents 2 & 3 have filed the present 

Original Application for a direction to the 

Respondents to pay the Transfer Allowance of the 

applicants which has not yet oeen paid to them 

by the s r. D EN, (Co4ordination),SE Rly.,Khurda ROadj 

ResPondent No.2. RespOndents in this case have 

filed their reply categorically stating therein 

in para-2 and para6 of the show cause that since 

the applicants have not yet applied for the same, 

the amount has not been paid to them and if they 

will, apply for the same then it would be paid to 

them in accordance with RUIeS.Ueard learned counsel 

for the parties. In vi6.j of the specifiC reply 

filed by the Respondents, the applicants are 
application 

directed to submit their claimsfor TA and 

package allowances etC. as is permissthle under 

law and rules Defore the RespOndent No.3 within a 

period of three weeks from today and in case such 

applications are tiled,the Respondents shall 

consider the same in accordance with rules and law 

and make payment of the amount due to the applicants I 

within a period of 2 months from the date of 

receipt of such application from the applicants. 

With the aforesaid ojservations and 

directions, the OA is disposed of.No Costs. 
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